BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 272/ 2019

Satyanarayan Sahni e Applicant
-Versus-

State of Bihar & Ors. e Respondents

FACTUAL & ACTION TAKEN REPORT

In compliance with the order dated 25.11.2019 passed by the
Hon'ble Tribunal for furnishing a Factual & Action Taken Report, the

respective report, accordingly, is being furnished as hereunder:-

1. That the Hon'ble Tribunal, vide Their Order dated 25.11.2019,
in the instant matter, directed Bihar State Pollution Control
Board (hereinafter called as ‘the Board’) and the District
Magistrate, Muzaffarpur to submit a report with reference to
the allegation of pollution being caused by fly-ash dump,
setup by thermal power plant at Village - Kanti Nagar, District
Muzaffarpur, Bihar, causing damage to the public health,
animal health and ecology in the area.

2. That the Board, accordingly, conducted an inspection on

06.12.2019 & 07.12.2019, accompanied by Mr. Rajesh



Kumar, Addl. District Magistrate (Revenue), Muzaffarpur (as
representative of the District Magistrate, Muzaffarpur); Mr.
Anil Kumar Das, Sub-Divisional Officer (West), Muzaffarpur;
Mr. Parimal Kunﬁar Sinha, General Manager, District Industries
Centre, Muzaffarpur; and Mr. Anil Kumar, Regional Officer,
Regional Office, Bihar State Pollution Control Board,
Muzaffarpur.
That, during detailed inspection, officers of the concerned
thermal power plant; several local villagers including Sri
Satyanarayan Sahni (applicant); and concerned local govt.
officers were also contacted to arrive at a conclusion in
respect of the alleged facts by the applicant.

A photocopy of the inspection

report dated 12.12.2019 is

being attached as annexure.
That the alleged facts were categorically verified and the facts
elicited are being submitted as below for the perusal of the
Hon’ble Tribunal:-
[il. At the very outset, the villagers, when contacted,

informed that they did not have any problem with the
operation of thermal power plant as such, but the

problem is due to the manner in which 'fly-ash pond'



[iil.

related activities are handled and which results in the
problem of Water and Air Pollution;

During inspection, all the four units of the thérmal
power plant under Stage - I & II, have at present, three
ash-ponds of which two ash-ponds in use since 1985
with no standard scientific design, take care of all the
ash-slurry. The third pond called as ash-dyke, is under
construction and is proposed to take care of the ash-
slurry from all the said four units of stage- I & II. The
ash, at present, being deposited in the said ash-pond
nos. 1 & 2 occassionaly breach and allow ash-slurry to
the adjacent village named Kothiya. Further, for the
purpose of ongoing construction of ash-dyke, trucks &
lorries ply through the embankment of ash-pond nos. 1
& 2, creating air pollution from the dry-ash on the
ground and surface. Especially during loading and
unloading of fly-ash and movement of the lorries for the
purpose of transportation of dry ash to the ash-dyke,
under construction, dust rises, creating Air Pollution for
the resident in the vicinity. As against the allegation that
the required sprinkling of water to suppress dust, was
not done, a vehicle for the purpose of sprinkling water

could be seen on the job around the ash-pond/ash-dyke.



iii].

[iv].

vl

However, the villagers contended that water sprinkling
was not done regularly;

As against the contention that the transportation of fly-
ash was not done in the covered vehicle, fly-ash could
be seen during inspection under transportation in
covered vehicle;

During inspection at 5 - 6 locations, fly-ash could be
seen dumped near ash-pond no. 2, adjacent to the
Kothiya village. Upon query, the management of the
plant informed that the local people take out the ash-
slurry from the ash-pond and dump the same on the
bank, so as to dry it and store it. The wet-ash dumped
on the site subsequently becomes dry, and when wind
blows, rises as dust causing Air Pollution in the vicinity.
Locals, however, refrained from giving any comment on
that;

As regards incidence of diseases like Cancer, TB to the
villagers and death of animals including damage to the
crop, the inspecting team contacted one, Dr. U.K.
Chaudhary, Incharge, Primary Health Centre, Kanti and
Dr. Ashok Kumar, Incharge, Veterinary Hospital, Kanti,
who did not affirm in favour of the applicant’s allegation.

However, the concerned veterinary doctor informed that



[vil.

in September, 2018, six animals died, but due to the
complications relating to pregnancy and in respect of
which records are also available;

As regards crops and plants getting affected adversely
due to the pollution from ash-ponds, no such sign or
symptom were visible. However, the Board requested
the Secretary, Agriculture Department, Govt. of Bihar
and Secretary, PHED, Govt. of Bihar, vide the Board’s
letter nos. 7295, dated 12.12.2019 and 7251, dated
12.12.2019, respectively, to arrange for conduction of
test on the effects of the activities of thermal power
plant in the radius of 10 kilometer on agriculture and
also to test at least two samples collected from each
panchayat areas in the radius of 10 kilometer for
obtaining analytical results in respect of heavy metals.
Both the departments have been requested to supply
their respective results to the Board so as to report the

same further to the Hon’ble Tribunal,;

viil. The allegation of the applicant with regard to pollution

of water and resultant adverse effect on the crops and
land were also inspected and looked into. After detailed
discussions with the management of the plant and

physical inspection of the locations, under reference, it



was gathered that the thermal power plant, which is
required to maintain Zero Liquid Discharge (ZLD), fails
to arrest industrial discharge from mixing with the storm
water in rainy season. The overflow reaches the lands,
in question, causing concern of‘ the people. The facility
for the separation of industrial and storm - water drain
is inadequate. The problem, under reference, can be
taken care of once the management had foolproof
system.

In addition to the said discharges in the rainy
season, the incidence of seepage from the toe-line of
the ash-pond, could be seen, as the existing two ash-
ponds in the working condition are not perfectly
designed, and therefore, in the near future, when the
third pond i.e. ash-dyke becomes operational in the
coming 5 - 6 months time, the problem may be solved.

After detailed inspection by the team, certain
recommendations were made to address the problem:-
(a) To ensure regular sprinkling of water on

peripheral road upon which heavy vehicles ply;

(b) To ensure transportation of fly-ash/ soil by

covered vehicle;



(c) To ensure fencing, lighting and adequate security
around the ash-pond/ dyke;

(d) To ensure test of ground water and water from
hand-pump about heavy metals from some
government organization (accredited lab);

(e) To ensure construction of toe-drain and peripheral
drain around ash-pond/dyke to stop seepage of
water into framers’ field and also to ensure that
there is no breach of ash-pond/dyke in the rainy
season;

(f)  To ensure green belt around the peripheral drain
by plantation wherever space is available,

(g) To ensure adequate maintenance of ‘discharge
pipeline rotation’, so that discharge - pipeline in
the ash-water recirculation system could remain
leakage proof; and

(h) To ensure compliance of the conditions imposed in
the environmental clearance/ CTO and directions
given by the Central Pollution Control Board and
State Pollution Control Board.

5. That subsequent to the inspection on 06.12.2019 -
07.12.2019, M/s. Kanti Bijlee Utpadan Nigam Limited, Kanti

Unit, Muzaffarpur has been served with a Proposed Direction



under section 33A of the Water (Prevention and Control of
Pollution) Act, 1974 and section 31Aof the Air (Prevention and
Control of Pollution) Act, 1981, proposing thereunder
environmental compensation in light of t'he findings during
inspection by the Board.
The ‘Factual & Action Taken
Report’, as above, in compliance
with directions may graciously
be accepted.

And for this act of kindness, the answering respondent shall

ever pray. ﬂ[ﬂ Ma{

(Alok Kumar)
Member Secretary
Bihar State Pollution
Control Board
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Compliance Status of Environmental Clearance Condition issued by MoEF &
CC, New Delhi vide dated 09.11.2009 for Stage-II (195 MW x 2) and further
period extension of EC vide dated 31.12.2014.-Enclosed as Annexure-I

Compliance Status of Consent-to-Operate (CTO) condition-enclosed as

Annexure-II

Compliance Status of directions issued by CPCB and SPCB time-to-time-

enclosed as Annexure-II1
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Annexure-I|

Compliance Status of Environmental Clearance Condition issued by
MOoEF & CC, New Delhi vide dated 09.11.2009 for Stage-II (195 MW x 2)
and further period extension of EC vide dated 31.12.2014.

Condition

COMPLIANCE STATUS

Sl. NO.
i

Status of implementation of 100% utilization of Fly Ash
generated for Stage-l shall be submitted to the
Regional Office of the Ministry within six months. Fly
ash generated from Stage-ll shall be fully utilized
within a reasonable period not exceeding four years.

Ash Utilization (Stage-1&I1) Plan has been prepared in
compliance to MOEF & CC gazette notification and
submitted to the concern office as reported. Fully
not utilized.

Stack (s) of 275 m height and twine flue shall be
provided with continuous online monitoring
equipments for SOx, NOx and SPM. Exit velocity of flue
gases shall not be less than 21 m/sec. Mercury
emissions from stack shall also be monitored on
periodic basis.

The stipulated conditions for stack height has been
amended vide letter  dated 19.11.2009
recommending for bi-flue stack of 146.5 meters
height for the project.

A bi-flue stack of 146.5 meters height has been
constructed. It has the provision of flue gas flow
meter for measuring exit velocity and continuous
online stack monitoring facility for measurement of
Particulate, SO, and NOyis completed. Also Mercury
emissions monitoring from stack is being done on
regular basis.

High efficiency Electrostatic Precipitators (ESPs) shall
be installed to ensure that particulate emission does
not exceed 100 mg/Nm3.

Complied with

Adequate dust extraction system such as cyclones /
bag filters and water spray system in dusty areas such
as in coal handling and ash handling points, transfer
areas and other vulnerable dusty areas shall be
provided.

CHP of stage-l is functional with dust suppression
system.

The CHP for Stage-Il will be completed by 31.12.2020
as reported.

Fly ash shall be collected in dry form and storage
facility (silos) shall be provided. 100% fly ash utilization
shall be ensured from 4" year onwards. Unutilized fly
ash shall be disposed off in the ash pond in the form of
slurry. Mercury and other heavy metals (As, Hg, Cr, Pb
etc.) will be monitored in the bottom ash as also in the
effluents emitting from the existing ash pond. No ash
shall be disposed off in low lying area.

Fly ash collection in dry form and storage facility
(silos) has not been provided till date.

Monitoring of heavy metals in bottom ash and the
effluents from existing ash pond is being carried out
and test reports are being submitted to MOEF &CC
and BSPCB.

Vi

Ash pond shall be lined with HDP/LDP or any other
suitable impermeable lining. Adequate safety
measures shall also be implemented to protect the ash
dyke from getting breached.

Not complied with. Ash dyke no-3 is under
construction.

vii

Closed cycle cooling system with natural draft cooling
tower shall be provided. The effluents shall be treated
as per the prescribed norms.

A closed circuit type circulating cooling water system
using Induced Draft Cooling Towers (IDCT) is
provided. Cooling Tower for Unit-3 and Unit-4 is
completed.

viii

No ground water shall be extracted for the project
work at any stage.

Complied with as reported but pump & motor for
extraction of groundwater in colony still exist.

The treated effluents conforming to the prescribed
standards only shall be discharged and reused within
the plant. Arrangements shall be made that effluents
and storm water do not get mixed.

Not complied with. Industrial drain and storm water
drain not separated. Only ash water re-circulation
system (AWRS) is under operation to re-circulate ash
pond retained water.
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A sewage treatment plant shall be provided and the
treated sewage shall be used for raising greenbelt /
plantation

Not complied with till date. Work has been awarded
as reported.

Xi

Rain water harvesting should be adopted. Central
Ground Water Authority/Board shall be consulted for
finalization of appropriate rain water harvesting
technology within a period of three months from the
date of clearance and details shall be furnished.

Feasibility report prepared.

Xii

Adequate safety measures shall be provided in the
plant area to check/minimize spontaneous fires in coal
yard, especially during summer season. Copy of these
measures with full details along with location plan
layout shall be submitted to the Ministry as well as to
the Regional Office of the Ministry at Bhubaneswar.

Complied with as reported.

Xiii

Storage facilities for auxiliary liquid fuel such as LDO
and/HFO/LSHS shall be made in the plant area in
consultation with Department of Explosives, Nagpur.
Disaster Management Plan shall be prepared to meet
any eventuality in case of an accident taking place due
to storage of oil.

Complied with as reported.

Xiv

Regular monitoring of groundwater in and around the
ash pond area including heavy metals (Hg, Cr, As, Pb)
shall be carried out, records maintained and six
monthly reports shall be furnished to the Regional
Office of this Ministry. The data so obtained should
be compared with the baseline data so as to ensure
that the ground water quality is not adversely affected
due to the project.

Complied with as reported.

XV

Shelter Belt consisting of 3 tiers of plantations around
the plant of 100 m width and adequate tree density
shall be developed.

Work is under progress in and around plant area.

XVi

First aid and sanitation arrangements shall be made
for the drivers and' other contract workers during
construction phase.

Xvii

Noise levels emanating from turbines shall be so
controlled such that the noise in the work zone shall
be limited to 75 dB.

For people working in the high noise area, requisite
personal protective equipment like earplugs/ear muffs
etc shall be provided.

Workers engaged in noisy areas such as turbine area,
air compressors etc shall be periodically examined to
maintain audiometric record and for treatment for any
hearing loss including shifting to non-noisy / less noisy
areas.

Complied with as reported.

XViii

Regular monitoring of ground level concentration of
S02, NOx, Hg, SPM and RSPM shall be carried out in
the impact zone and records maintained.

If at any stage these levels are found to exceed the
prescribed limits, necessary control measures shall be
provided immediately.

The location of the monitoring stations and frequency
of monitoring shall be decided in consultation with
SPCB.

Complied with as reported.
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periodic reports shall be submitted to the Regional
Office of this Ministry. The data shall also be put on
the website of the company.

Xix

A good action plan for R&R (if applicable) with package
for the project affected persons be submitted and
implemented as per prevalent R&R policy within three
months from the date of issue of this letter.

XX.

An amount of Rs. 12.0 Cr shall be ear marked as one
time capital cost for CSR programme. Subsequently, a
recurring expenditure of Rs. 2.4 Crores per annum
shall be earmarked as recurring expenditure for CSR
activities. Details of the activities to be undertaken
shall be submitted within one month along with road
map for implementation.

Complying as reported.

XXi

As part of CSR Programme the company shall conduct
need-based assessment for the nearby villages to
study economic measures with action plan which can
help in up liftment of poor section of society. Income
generating projects consistent with the traditional
skills of the people besides development of fodder
farm, fruit bearing orchards, vocational training etc
can form a part of such Programme. Company shall
provide separate budget for community development
activities and income generating programmes. This
will be in addition to vocational training for individuals
imparted to take up self-employment and jobs.

Rs. 13.10 Cr has been kept for community
development work and accordingly CD work is being
implemented progressively as reported.

XXil

Provision shall be made for the housing of
construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking,
mobile toilets, mobile STP, safe drinking water, medical
health care, créche etc. The housing may be in the
form of temporary structures to be removed after the
completion of the project.

XXiii

The project proponent shall advertise in at least two
local newspapers widely circulated in the region
around the project, one of which should be in the
vernacular language of the locality concerned within
seven days from the date of this clearance letter,
informing that the project has been accorded
environmental clearance and copies of clearance letter
are available with the State Pollution control
Board/Committee and may also be seen at website of
the Ministry of Environment and Forests at
http:/www.envfor.nic.in

Advertisement regarding Environmental Clearance
has been published in two local newspapers widely
circulated in Bihar.

1. “DAINIK JAGARAN” dated 22.11.2009.

2. “HINDUSTAN” dated 25.11.2009.

XXiv

A copy of the clearance letter shall be sent by the
proponent to concerned Panchayat, Zila
Parishad/Municipal Corporation, Urban Local Body and
the Local NGO, if any, from whom suggestions/
representations, if any, received while processing the
proposal. The clearance letter shall also be put on the
website of the Company by the proponent.

As reported, copy of EC letter has been sent to office
of Zila Parisad, Municipal Corporation and other
concerned local authorities. The EC letter has also
been uploaded on the company web site.

XXV.

A dedicated environment management cell with
suitable qualified staff shall be set up under the

Complying. J

Page 3 of 6



SI. NO.

Condition

COMPLIANCE STATUS

]

control of a Senior Executive, who will report directly
to the Head of the Organization.

XXVi

The proponent shall upload the status of compliance
of the stipulated EC conditions, including results of
monitored data on their website and shall update the
same periodically. It shall simultaneously be sent to
the Regional Office of MOEF, the respective Zonal
Office of CPCB, and the SPCB. The criteria pollutant
levels namely; SPM, RSPM, SO2, NOx (ambient levels
as well as stack emissions) or critical sartorial
parameters, indicated for the project shall be
monitored and displayed at a convenient location near
the main gate of the company in the public domain.

On line monitoring data is already connected to
CPCB server. The digital display Board is also being
procured and same shall be made available by
15.01.20 as reported.

XXVii

The environment statement for each financial year
ending 31% March in Form-V as is mandated to be
submitted by the project proponent to the concerned
State Pollution Control Board as prescribed under the
Environment (Protection). Rules, 1986, as amended
subsequently, shall also be put on the website of the
company along with the status of compliance of EC
conditions and shall also be sent to the respective
Regional Offices of the Ministry by e-mail.

Complied with.

XXViii

The project proponent shall also submit six monthly
reports on the status of implementation of the
stipulated environmental safeguards and the results of
monitoring to the Ministry of Environment & Forests,
its Regional Office, Central Pollution Control Board and
State Pollution Control Board. The project proponent
shall upload the status of compliance of the
environment of the environmental clearance
conditions on their website and update the same
periodically and simultaneously send the same by e-
mail to the Regional Office, Ministry of Environment &
Forests.

Complied with.

XXiX

Regional Office of the Ministry of Environment &
forests - will monitor the implementation of the
stipulated conditions. A complete set of documents
including Environmental Impact Assessment Report
and Environment Management Plan along with the
additional information submitted from time to time
shall be forwarded to the Regional Office for their use
during monitoring. Project proponent will up-load the
compliance status in their website and updates the
same from time to time at least six monthly basis.

XXX

Separate  funds should be allocated for
implementation ~ of environmental  protection
measures along with item-wise break-up. These cost
shall be included as part of the project cost. The funds
earmarked for the environment protection measures
shall not be diverted for other purposes and year-wise
expenditure should be reported to the Ministry.

Complying as reported.
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XXXi

The project authorities shall inform the Regional Office
as well as the Ministry regarding the date of financial
closure and final approval of the project by the
concerned authorities and the dates of start of land
development work and commissioning of plant.

XXXii

Full cooperation should be extended to the Scientists /
Officers from the Ministry/Regional Office of the
ministry/the CPCB/the SPCB who would be monitoring
the compliance of environmental status.

Being Complied.

XXXiii

Harnessing solar power within the premises of the
plant particularly at available rooftops shall be carried
out and status of implementation including actual
generation of solar power shall be submitted along
with half yearly monitoring report.

The solar rooftop potential has been estimated and
proposal for installation for Solar Roof top is under
tendering as reported.

XXXiV

A long term study of radio activity and heavy metals
contents on coal to be used shall be carried out
through a reputed institute and result thereof
analyzed every two year and reported along with
monitoring reports. Thereafter mechanism for an in-
built continuous monitoring for radio activity and
heavy metals in coal and fly ash (including bottom ash)
shall be put in place. '

Being complied with as reported.

XXXV

Fugitive emissions shall be controlled to prevent
impact on agricultural or non-agricultural land.

More efforts are required.

XXXVi

Space for FGD shall be provided for future installation
as may be required.

Space has been kept for installation of FGD plant.

XXXVii

No water bodies including natural drainage system in
the area shall be disturbed due to activities associated
with the setting up/operation of the power plant.

Being followed but need more regular attention.

XXXViii

Fly ash shall not be used for agricultural purpose. No
mine void filling will be undertaken as an option for
ash utilization without adequate lining of mine with
suitable media such that no leachate shall take place
at any point of time. In case, the option of mine void
filling is to be adopted, prior detailed study of soil
characteristics of the mine area shall be undertaken
from an institute of repute and adequate clay lining
shall be ascertained by the State Pollution Control
Board.

XXXiX

Green belt shall also be developed around the Ash
Pond over and above the Green Belt around the plant
boundary.

The green belt in and around the unit premises are
being developed but around ash pond it has not
been developed.

XL

For proper and periodic monitoring of CSR activities, a
CSR committee or a Social Audit Committee or a
suitable credible external agency shall be appointed.
CSR activities shall also be evaluated by an
independent external agency. This evaluation shall be
both concurrent and final.

Still it is not in existence

XLi

An Environmental Cell comprising of at least one
expert in environmental science/engineering, ecology,
occupational health and social science, shall be
created preferably at the project site itself and shall be
headed by an officer of appropriate superiority and

As reported, an Environment Management Group
(EMG) Group with AGM (EMG) as HOD and directly
reporting to Head of Project (HOP) has been set up
at KBUNL. The EMG will be responsible for
implementing and monitoring the stipulations. EMG
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COMPLIANCE STATUS

qualification. It shall be insured that the Head of the
Cell shall directly report to the Head of the Plant who
would be accountable for implementation  of
environmental  regulations  and social impact
improvement/mitigation measures.

shall have sufficient manpower for environmental
monitoring and other environmental related
activities to ensure compliance with statutory
requirements.

XLii

The project proponent shall formulate a well laid
Corporate Environment Policy and identify and
designate responsible officers at all levels of its
hierarchy for ensuring adherence to the policy and
compliance with the conditions stipulated in this
clearance letter and other applicable environmental
laws and regulations.

As reported, an Environment Management Group is
already functional to look after all the activities and
is presently working under the corporate
environment policy of NTPC Ltd.

Page 6 of 6




(Annexure-Il)

Compliance Status of Consent-to-Operate (CTO) Conditions
“Emission Consent Order”

Stage — 1 (2x110 MW)

SI.NO.

CONDITIONS

COMPLIANCE STATUS AS ON DATE

That ,he /they shall not make any alteration ,addition
,deletion or modification in the plant without the prior
clearance from the Board and shall also abide by the
obligations under sections 22,23 and 31 A of the Air
(Prevention & control of Pollution) Act, 1981 and
further shall extend co-operation to the Board in
performing its functions entrusted under sections 24
,25and 26 of the act.

Being Complied as reported.

That he / they shall comply with the requirements of
rule 14 of the Environment (Protection) Rules , 1986
provisions (whichever applicable ) of the Hazardous
and other wastes ( Management and Transboundary
Movement ), Rules 2016

Being Complied as reported.

That , he/ they shall monitor his / their emission(s) and
the ambient air quality from representative point

| regularly and shall maintain its quality in conformity

with Board’s standards and shall produce its proof, as
and when asked for ;

Emissions and Ambient Air Quality in
respect of plant area is being
monitored regularly by the unit.

That , he/they shall submit application for consent
again 30 days before the expiration of the period of
consent or within 30 days from the date of receipt of
this order , whichever is applicable

That they shall comply with the directions issued by
CPCB & BSPCB from time to time for thermal power
project.

Report is being submitted and detail
report as Annexure-IIl.

That ,online stack monitoring and AAQM (04 Location)
system should be functional with sharing date to CPCB
server:

Being Complied.

That they shall comply with provisions (whichever
applicable) of the fly ash Utilization Notification, 1999
amended till date and submit compliance report
(Annual report etc) accordingly.

66% is being utilized and compliance
report is being submitted.

That, they shall comply with directions of CPCB vide
ref. no-379 dated 06.04.18 as regarding retrofitting &
installation of FGD by Dec. 31 2020 so as to comply
with PM & SO2 emission limit, to take immediate
measures for installation of Low NOx burners,
providing Over Fire Air (OFA) etc and achieve
progressive reduction so as to comply NOx emission
limit by 31.12.2020.

Installation of FGD and low NOx
burners are not completed till date.
Work is under tendering process as
reported.

That, the unit shall maintain ambient Air Quality (AAQ)
including noise and monitoring report shall be
submitted to Board on half yearly basis.

Reports in respect of plant are being
submitted.
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CONDITIONS

COMPLIANCE STATUS AS ON DATE

That, good housekeeping shall be maintained

Good Housekeeping is  being
maintained.

That, solid waste shall be managed properly

Contract for Municipal Solid waste
management has been awarded and
work is under implementation as
reported.

That, the Environmental statement as prescribed in the
E(P) rules, 1986 for the each financial year ending 31"
March, shall be submitted by the month of September
every year

Environmental statement is being
submitted.

That, tree plantation in perimeter of the campus shall
be done and maintained to develop as green belt as
undertaken vide ref dated 14.09.2018.

Plantation work in and around the
plant area is under progress. Trees
were not planted in ash pond areas.
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Compliance Status of Consent-to-Operate (CTO) Conditions

“Discharge Consent Order”
Stage — 1 (2x110 MW)

SI.NO.

CONDITIONS

COMPLIANCE STATUS AS ON DATE

That ,he /they shall not make any alteration
,addition ,deletion or modification in the plant
without the prior clearance from the Board and
shall also abide by the obligations under sections
24,31 and 33 A of the Water (Prevention & control
of Pollution) Act, 1974 and further shall extend co-
operation to the Board in performing its functions
entrusted under sections 20 ,21, 23,30 and 32 of
the act.

Being Complied as reported.

That he / they shall comply with the requirements
of rule 14 of the Environment (Protection) Rules ,
1986 provisions (whichever applicable ) of the
Hazardous and other wastes ( Management and
Transboundary Movement ) , Rules 2016, rules
4,5,7,8,10,11,12,13,15 and 18 of the Manufacture,
storage and import of Hazardous Chemical Rules
,1989 and the provisions of the public liability
insurance Act, 1991, whichever is applicable.

Being Complied as reported.

That , he/ they shall monitor his / their effluent(s)
regularly and maintain its quality in conformity
with Board’s standards and shall produce its proof,
as and when asked for ;

Third party effluent monitoring is
being done and reports are being
submitted.

That, he /they shall submit application for consent
again 30 days before the expiration of the period of
consent or within 30 days from the date of receipt
of this order , whichever is applicable

That they shall comply with the directions issued
by CPCB & BSPCB from time to time for thermal
power project.

Reports are being submitted.

That, online effluent quality monitoring system
should be functional with sharing of date to CPCB
server

Being Complied.

That, they shall submit progress report of
construction of STP after every three months,

STP not installed till date and the
work has been awarded as reported.

That, lagoons of ash water disposal system should
be adequate as required, functional and
maintained.

Ash water disposal system s
functional.

That, wet ash disposal system should be always &
fully functional as well as ash dyke should be look
after so that it should not breached, it should be
maintained so that there is no discharge of ash
slurry to chaaur

Wet ash disposal system is functional
but other look after work of ash dyke
is not satisfactory.
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CONDITIONS

COMPLIANCE STATUS AS ON DATE

That, they shall make efforts to maintain no
effluent discharged from unit to outside the plant
premises and adopt Zero Liquid Discharge. Water
consumption shall be reduced by adopting 3 R’s
(reduce, reuse and recycle) concept in the process.
If there is any discharge, its quality should conform

to the prescribed standard and submit analysis

report to the Board on quarterly basis;

ETP, reuse & recycling systems are
already commissioned and
operational. However, work of
separation of storm drain from
process drain is not completed till
date. Specially during raining ZLD is
not being maintained.

11. | That, the ETP shall be operative & maintained | ETP is operative & maintained
properly with log book and treated effluent shall be | properly with log book and treated
re-used in different purposes inside the unit. effluent is being re-used in different

purposes inside the unit.

12. | That they shall comply with provisions (whichever | Compliance reports are being
applicable) of the fly ash Utilization Notification, | submitted Annually. Only 66% of ash
1999 as amended till date and submit compliance | is being utilized
report (Annual report etc) accordingly. ,

13. | That, the Environmental statement as prescribed in | Environmental statement is being

the E(P) rules, 1986 for the each financial year
ending 31" March, shall be submitted by the
month of September every year.

submitted as prescribed.
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Compliance Status of Consent-to-Operate (CTO) Conditions
“Emission Consent Order”

Stage — Il (2x195

MW)

SI.NO.

. CONDITIONS

COMPLIANCE STATUS

That, he/they shall not make any alteration,
addition, deletion or modification in the plant
without the prior clearance from the Board and
shall also abide by the obligations under sections
22,23 and 31 A of the Air (Prevention & control of
Pollution) Act, 1981 and further shall extend co-
operation to the Board in performing its functions
entrusted under sections 24 ,25 and 26 of the
act.

Being Complied as reported.

That, he/they shall comply with the requirements
of rule 14 of the Environment (Protection) Rules,
1986 provisions (whichever applicable ) of the
Hazardous and other wastes ( Management and
Transboundary Movement ) Rules, 2016;

Being Complied as reported.

That, he/ they shall monitor his / their emission(s)
and the ambient air quality from representative
point regularly and shall maintain its quality in
conformity with Board’s standards and shall
produce its proof, as and when asked for;

Emissions and Ambient Air Quality in
respect of plant area is being
monitored regularly by the unit.

That, he/they shall submit application for consent
again 30 days before the expiration of the period
of consent or within 30 days from the date of
receipt of this order , whichever is applicable

That, they shall submit compliance report of
condition of EC issued by MoEF & CC and CTE
issued by the Board as stated.

Compliance
submitted.

report is  being

That, they shall comply with the directions issued
by CPCB & BSPCB from time to time for thermal
power project.

Report is being submitted and detail
report as Annexure-lll.

That, online stack monitoring and AAQM
(4 LOCATION) system should be functional with
sharing date to CPCB server:

Being Complied

That, they shall comply with provisions
(whichever applicable) of the fly ash Utilization
Notification, 1999 as amended till 2016 or
amended and submit compliance report (Annual
report etc) accordingly.

Annual compliance report is being
submitted and Annexed.

That, they shall comply with directions of CPCB
vide ref. no-379 dated 06.04.18 as regarding
retrofitting & installation of FGD by Dec. 31 2020
so as to comply with PM & SO2 emission limit, to
take immediate measures for installation of Low
NOx burners, providing Over Fire Air (OFA) etc.

Installation of FGD and low NOXx
burners are not completed till date.
Work is under tendering process as
reported.
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COMPLIANCE STATUS

and achieve progressive reduction so as to
comply NOx emission limit by 31.12.2020.

10.

That, the unit shall maintain ambient Air Quality
(AAQ) including noise and monitoring report shall
be submitted to.Board on half yearly basis.

Reports in respect of plant are being
submitted.

11.

That, good housekeeping shall be maintained

Good Housekeeping is
maintained.

being

12.

That, solid waste shall be managed properly

Contract for Municipal Solid waste
management has been awarded and
work is under implementation.

13. | That, the Environmental statement as prescribed

in the E(P) rules, 1986 for the each financial year
ending 31% March, shall be submitted”by the
month of September every year.

Environmental statement is being
submitted as prescribed.

14.

That, tree plantation in perimeter of the campus
shall be done and maintained to develop as green

belt as undertaken vide ref dated 14.09.2018.

Plantation work in and around the
plant area fis under progress. Trees
were not planted in ash pond areas.
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Compliance Status of Consent-to-Operate (CTO) Conditions

“Discharge Consent Order”
Stage — Il (2x195 MW)

CONDITIONS

That, he/they shall not make any alteration,
addition, deletion or modification in the plant
without the prior clearance from the Board and
shall also abide by the obligations under sections
24,31 and 33 A of the Water (Prevention & control
of Pollution) Act, 1974 and further shall extend co-
operation to the Board in performing its functions
entrusted under sections 20 ,21, 23,30 and 32 of
the act.

COMPLIANCE STATUS
Being Complied as reported.

That, he / they shall comply with the requirements
of rule 14 of the Environment (Protection) Rules ,
1986 provisions (whichever applicable) of the
Hazardous and other wastes (Management and
Transboundary Movement)Rules, 2016, rules
4,5,7,8,10,11,12,13,15 and 18 of the Manufacture,
storage and import of Hazardous Chemical Rules
,1989 and the provisions of the public liability
insurance Act, 1991, whichever is applicable;

Being Complied as reported.

That, he/they shall monitor his / their effluent(s)
regularly and maintain its quality in conformity
with Board’s standards and shall produce its proof,
as and when asked for;

Effluent quality is being monitored
regularly.

That , he /they shall submit application for consent
again 30 days before the expiration of the period of
consent or within 30 days from the date of receipt
of this order , whichever is applicable;

That, they shall submit compliance report of
condition of EC issued by MoEF & CC and CTE
issued by the Board as stated;

Compliance report is  being
submitted.

That, they shall comply with the directions issued
by CPCB & BSPCB from time to time for thermal
power project;

Report is being submitted and detail
report as Annexure-lIl.

That, online effluent quality monitoring system
should be functional with sharing of date to CPCB
server;

Being Complied.

That, they shall submit progress report of
construction of STP after every three months;

STP not installed till date and the
work has been awarded as reported.

That, wet ash disposal system should be always &
fully functional as well as ash dyke should be look
after so that it should not breached, it should be
maintained so that there is no discharge of ash
slurry to chaaur;

Wet ash disposal system is functional
but other look after work of ash dyke
is not satisfactory.

10

That, they shall make efforts to maintain no

effluent discharged from unit to outside the plant

ETP, reuse & recycling systems are
already commissioned and
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CONDITIONS

COMPLIANCE STATUS

premises and adopt Zero Liquid Discharge. Water
consumption shall be reduced by adopting 3R’s
(reduce, reuse and recycle) concept in the process.
If there is any discharge, its quality should conform
to the prescribed standard and submit analysis
report to the Board on quarterly basis;

operational. However, work of
separation of storm drain from
process drain is not completed till
date. Specially during raining ZLD is
not being maintained.

11

That, the ETP shall be operative & maintained
properly with log book and treated effluent shall be
re-used in different purposes inside the unit;

ETP is operative & maintained
properly with log book and treated
effluent is being re-used in different
purposes inside the unit.

12

That, they shall comply with provisions (whichever

applicable) of the fly ash Utilization Notification,
1999 as amended till date and submit compliance
report (Annual report etc) accordingly;

Annual compliance report is being
submitted and Annexed.

13

That, the Environmental statement as prescribed in
the E(P) rules, 1986 for the each financial year
ending 31" March, shall be submitted by the
month of September every year.

Environmental statement is being
submitted as prescribed.

Page 8 of 8




Fly Ash Notification S.0. 763 (E) Dated 14" September 1999, amendment dated

27.08.2003, Dated 03-11-2009 and 25.01.2016 - Statutory Compliance

Report for the period 1.4.2018 to 31.3.2019

2019 (Million tonnes)

- Sl. Item Reply
No.
1 Name of the thermal Power station Kanti Bijlee Utpadan Nigam Limited
2 Full Address including PIN code Post — Kanti Thermal , Distt —
. Muzaffarpur -843130 (Bihar)
3 E mail address ‘
‘| dipaknath@ntpc.co.in
4 Name of the Nodal officer (not below | Mr. Dipak Nath ,(AGM)
: the rank of DGM/Dy.CE/or
equivalent) dealing with ash
management and contents of this
report and his designation
S Telephone No 9650990233
6 Fax No.
T Capacity of the Thermal Power 610 MW
station (MW)
8 | Details of Number of units and 2x110 MW , 2x195 MW
capacity of each unit
9 Coal/Lignite Consumption in 2018- 2.04

A. Ash Generation in 2018-2019 (in tonnes).
10 | Bottom Ash 162364 MT
11 | Fly Ash _ 649457 MT
Total A (10 and 11):
811821 MT
B. Ash Unutilised (in tonnes)
12 | Ash Pond disposal 482545 MT
13 | Ash yard
14 | Ash Dump
Total B (12 to 14):
482545 MT

B




C__Ash Utt!:zatlon in 2018 19 {in tonnes) o o
; - Purpose for Target o Actual _ B
| which ash is (as per From ESP | From From Total
utilized action Dry Ash Pond Ash | Bottom
N T plan) | Ash
15 | Ash pond dyke
rising ' B - ,
16" | Cement industry | 80000 | Nil
17 | Land fil I 330000 | ; 316108 316108
18 | Own Brick lJnlt i I B
19" | Outtside Brick 2
units other than | 42000 | 13168 I 13168
| brickkiins | L I N _
20" | Brick. Kins L L o
21 | Own ash based ‘
products (other | 2
thai bricks) . T - ]
22 | Outside ash ‘
P L bas basgd products | S T R S—
23*  Road and } A
- Flyover | |
. | Embankments 3. |
24 | Back filling of |
| | mings anc
L Miang Ash with ‘
: OB _ ] .
| Zb 2 Aq“'“‘“U”e ] y . |
- b ‘ —
| Tm Bction Ash ; | 1
L Covel I W SR S I
, i) Ce Hdc})ﬂt“re - B B BN N
. l (i) utl(.’d”Lle " -
'1 T qotal © 362000 13168 316108 | - 329276,
L % S
1 D. Reasan for variation from the target.

" | Dry ash collection and transportation system is still not ready. 1
i |
i i
[ EE— U

2



(E Remedial Measures taken.
Dry fly ash extraction and issue system from buffer hopper is being explored and
| constructecd

|
|

"F Quamnty in ash po_n‘d S -
30 | Estimated ‘quantity of Pond Ash in '
| active ash pond (Pond in use) as on 1.765
| 571.03. 2019 (Million tonnes) 1
G. Ash Pond Details.
31  Total area earmarked for ponds Forest Non forest | Total
| (ha) Area Area
253.2 253.2 |
L R hectare | hectare
32 Ash ponac ¢ leady fillec up and
|| tecla aimed (ha) R i
33 | Ash {)Oﬂda aiready filled up but
| yet to be reclaimed (ha) ,
~ 34 Asnpondsinuse (ha) Lagoon | -63.2 hectare &
" - | [Active ash ponds) Lagoon |l — 24 hectare
36 Arfa earmarked for ash ponds but . Lagoon Il -32 hectare ,Stage |l
. achponds yet to be constructed (ha) | Ash Dyke- 134 hectare
| H Dry flv ash collection facilities.
36 Whether ‘Mechanical handling facility for | No
‘ | dry fly ash collection is available ~

37  lfves for how many units } ‘
'i. Dry ily ash storage.
:
b ’ T —————E e S
38 Daily Ash Generation i Capacity of storage | Capacity proposed if
| (THD) ason31.03.2019 anyin2018-19 ?
2000 o |
J. Capital Expenditure. (Rs. Lakh)
S P —— 7 s ‘
ltem Expenditure in - Budgetary provision
- . 12018-19 (Rs. Lakh) _1In2019-20 (Rs. Lakh)
;39 diechanic al dry fly ash '
! 1 mlier tion facility l - i
40 "Dy fty ash storage ; ‘ .
i ’ nil
; nil i

K. Drs aite Settlement Committee.




41 | No. of meetings held in 2018-19 If no meetings were held, reason for

the same

One

L. Provision regarding supply to the brick kilns

42 | Whether the Thermal Power Station is No

issued

maintaining month wise records of ash

43 | If yes, how many brick Kilns have
been supplied with fly ash

M. Mode of Transport for ash (Strikeout whichever not applicable)

44 | Dry Ash

e Truck covered with tarpaulin

45 | Wet Ash

e Truck covered with tarpaulin
» Tractor covered with tarpaulin

“N. Promotional Measures

No. of meetings/ | Amount spent | Outlay for
workshops/ in 2018-19 2019-20
exhibition held (Rs. Lakh) (Rs. Lakh)
during 2018-19
46 | Exhibitions Yes 1 Lakh
47 | Seminars (Kissan Mela)
48 | Workshops
49 | Advertisement in Yiss 1 Lakh
Newspapers
50 | Advertisementin TV
51 | Advertisement in Radio
52 | Others (please specify)
Trilingual Brochure on
use of Ash in Agriculture
Total N (46 to 52)
2

Wi




o

A

M

(A

F). Administrative measures taken

Administrative Measures Outcome

=

Meeting with brick manufacturers

Meeting with State/Central Government ‘Meeting with BSPCB and

54
agencies NHAI explored avenues
for pond ash utilization in
NH-527C
55 | Any other measure (please specify)

W

W
B
Siynature of the Head of Project
of the thermal power station
Name
Designation
Date:




—,

Compliance Status of directions issued by CPCB and SPCB time-to-time-enclosed
as Annexure-III

Compliance Status of directions issued by CPCB vide its letter dated 17.08.2017

SI No

Direction

Status of Compliance

1

That unit shall immediately initiate all necessary
action for installation of online emission & effluent
quality monitoring system as per the guidelines of
the CPCB and their connectivity with CPCB server;

Complied with

The unit shall immediately submit documentary
evidences on OCEMS already installed or proposed
to installed viz. type of instrument, name of supplier,
parameters covered etc.

The unit- shall submit the latest status on the
connectivity of online emission & effluent
monitoring system with SPCB/PCCs and CPCB

servers;

Connected

The unit shall upload compliance information on
online monitoring at CPCB website under “Online
Monitoring of Industrial Emission & Effluent.”

The unit shall submit all the relevant copies of the
Environmental Clearances issued by. MoEF & CC/
State EIA Authority and consents issued by State
Pollution Control Board under the Air (P & C of
Pollution) Act, 1981 and Water (P & C of Pollution)
Act, 1974.

Complied with

Compliance Status of directions issued by CPCB vide its letter

dated 06.04.2018

1

That plant shall retrofit/install electrostatic
precipitator (ESP) and install FGD by December 31,
2020 so as to comply with PM & So, emission limits.

ESP installed. FGD installation
is under tendering process as
reported

ii

That plant shall take immediate measure like
installation of low NO, burner, providihg over fire air
(OFA) etc. and achieve progressive reduction so as to
comply Nox emission limit latest by December 31,

2020.

It is under tendering process as
reported.

1ii

That plant shall not operate beyond December3],
2020, if it fails to comply new/revised emission
limits for So,, No, & PM.

Compliance Status of directions issued by SPCB vide its letter dated 16.05.2018

1

On-line stack monitoring, AAQ monitoring (at
4 locations) and effluent quality monitoring
system I installation TLgT 5’% CPCB &
sewerﬁaﬁsﬁmmmwwﬁ
far T &

Complied with.

Sewage Treatment Plant (STP) &T <A1 319
d® 781 fhar o dar g

Installation work not
started till date.




U9 holdE RIRCH ol T -8l & |
o & TS U WIEY = Silo &1 T

Mechanical system for
collection of dry fly ash
with silo not installed till
date.

4 Tle U STl (Utilisation of Fly ash) &I 3T fe=ie
14.09.1999 YR & YTGEHl B INIR:
(i)  100% TS VI ST &1 U | 65%
BHRAT B |
(i) Gas 0¥ ® Wl (sale) & Wi IR | ST b1 ST &7 & |
Gl Separate Account Head H G &
qT 39 R B Ferrg U [SGAAr
% foU  3MaTd infrastructute/
facilities, etc P oo & @d &
- g |
(i) TP fdcdg 99 A ARGDAT D | ST HAT ST IET & |
gragE (S @FL B BT ailNe
fearag+ PIRCES| (Annual
Implementation Report) 3, 30 TP
STHT AT AT g | |
5 RO WG @ Wl b e ¥ Uw | YW divs gRar A
divg & U U4 IHE B AERGER) B | GERYOT T8 DI T €|
e BRa el & e T8 fFar T | seE uRWR B R
#| IR—IR IR S B IIIo[E JETRIYYT P | JeRII0T B T € |
B GANSHD T8 ® | "
6 UTdR wiic &1 Housekeeping Halgwi+d &1 | Housekeeping is now
2 | satisfactory.
7 | ggfaRor, a9 wd Sietarg 9Racds #aATeld @ | Report submitted.
gt fRsie 07.12.2015 (STl
Here) b IMae # fAuiRa wKvss @1
IUTe U S el fdar T € |

Compliance Status of directions issued by SPCB vide its letter dated 20.07.2018

1

qafaefs Wefd 8q g3 &N @HUd
EMP # G¥I TJ geTRIU0T [ T |

Plan submitted.

IS |

2 | wiic @ gNI 3@ d& fhd T del J&TRIYYT | Submitted (3250 no. of
(RepaT Td AT der o1 HEr qied) | trees).
4 T AT H P o™ 9 El&TRTqUT &1 | Total no. of trees planted-

3250; Total plantation area-
11.40 acre and plantation
schedule in monsoon period
(2019-20)-2000.




"4

/

AT auf H fHd WM drel geaRIguT H
RISEIN

Year 2020-21: 500 nos. in
Dyke and approach road

area(as indicated in plan).

Compliance Status of directions issued by SPCB vide its letter dated 01.07.2019

1

T A&I—VIIL
No ground water shall be extracted for the
project work at any stage.

Project work completed

o HET—X.

A sewage treatment plant shall be provided
and the treated sewage shall be used for
raising greenbelt/plantation.

STP not installed till date.

T HET—XL

Rainwater harvesting should be adopted.
Central Groundwater Authority/Board shall be
consulted for finalization of appropriate
rainwater harvesting technology within a
period of three months from the date of

clearance and details shall be furnished.

Feasibility report is being
prepared.

o AET—XIV.

Regular monitoring of ground water in and
around the ash pond area including heavy
metals (Hg. Cr. As. Pb) shall be carried out,
records maintained and six monthly reports
shall be furnished to the Regional Office of
the Ministry. The data so obtained should be
compared with the baseline data so as to
ensure that the ground water quality is not
adversely affected due to the project.

BT T e fhar o =T ¥ |
SWIGd & 3ATAld A 3MUd! e
f&ar e ® fo

Report is being submitted.

1. 9¥d TR Wic & URER H @ T
grd Borewell TG dielql # @y T

Sl Borewell & 3AET 3R I
Borewell & @ SH&! fawga faaxoh &
ol |

o N\

gfeaed feqi®d 02.07.2019
ERT ST & T | TP
IRER H FHol 10 IRAA &
S99 3 abandoned @
T € 9T 7 dRdd |
overhead pump BCTHN
gIRde Bl capping X |
T B |

2. 9Hd UTR Wie P e Ug
AT B NS T Bl Bg
gl @ AMgRd gE Ted U TER |
g &1 W |

IUTe fhar Sff &1 € |




3. Bore well § 9—oial BT ORI SMENTISH | FFATeT fepar < 3ET ®©

(rdarmﬂﬁﬂaﬂ?l’rﬁ’rv %‘g?ffh_?; ctfeh lvm. 3 A
GIRCE S B | R
(overhead) g ol Al

ST B3 ¢ |

T T WXPR N R gareRoi | e w9 Srgurer
Hef @ SuEd wdt @1 uTer | far o RET g |

oy e 3
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BIHAR STATE POLLUTION CONTROL BOARD

BIHAR Parivesh Bhawan, Plot No. NSB-02,
= Patliputra Industrial Area, Patna — 800 010
w E-mail-bspcbh@yahoo.com, Website-http://bspcb.bih.nic.in

Ref. No.: Patna, dated:-
From,

Alok Kumar, (I.F.S.),
Member-Secretary.

To,

The Hon’ble Registrar,
National Green Tribunal,
Principal Bench,

Farid Kot House,
Copernicus Marg,

Near India Gate

New Delhi - 110 001

Sub: Non-receipt of information/communication in O.A. No. 272 of
2019 - Satyanarayan Sahni Vs State of Bihar.

Ref: Orders dated 16.04.2019, 07.08.2019 and 30.09.2019
Sir,

This has reference to O.A. No. 272 of 2019, filed by one
Satyanarayan Sahni, in which the Hon’ble Tribunal, vide Their order
dated 16.04.2019, passed order and issued direction to the District
Magistrate, Muzaffarpur and Bihar State Pollution Control Board to
take appropriate action in the matter and submit report within two
months by email at ngt.filing@gmail.com.

This is to bring to your kind notice that, till date, no such e-mail
has been received by this Board in the aforementioned matter. On
27.11.2019, it has come to our knowledge that an order dated
25.11.2019 was passed by the Hon’ble Tribunal. From the same order,
this Board could know that the Hon’ble Tribunal had already passed
three orders, as indicated, and of which the Board had no information.

On enquiry, it has come to our knowledge that the orders were
sent/communicated to this Board only through e-mail and upon further
enquiry, it revealed that the mail was sent on the e-mail id -

mscellbspcb@gmail.com. The e-mail id of this Board is

Q



bspcb@yahoo.com and the same is available and shown on the website
of Bihar State Pollution Control Board (BSPCB).

To avoid such problem of communication, this Board has decided
to appoint one counsel as Standing Counsel in Delhi to represent the
Board and assist the Hon’ble National Green Tribunal, adequately and
effectively.

Accordingly, for the aforesaid purpose, it is humbly requested that
Mr. Gautam Singh, Advocate, having his office at Chamber No.71,
Supreme Court of India, with contact details - Mob. No. 9970179706; e-
mail id - mail@gautamsinghh.com, may be marked with a copy of all
communications in future, so that this Board could assist the Hon’ble

National Green Tribunal, effectively.

Yours faithfully,

Sd/-
(Alok Kumar)
Member-Secretary
Memo no.: 1532 Patna, Dated: 2% '\1"\9
Copy to: Mr. Gautam Singh, Advocate, Chamber No. 71, Supreme
Court of India, New Delhi for favour of info 1 and

necessary action.

&l“\”’l

lok Kumar)
Member-Secretary



